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New Delhi, the 1st September, 1994/Bhadra 10, 1916 (Saka)

The following Act of Parliament received the assent of the President
on the 31st August, 1994, and is hereby published for general informa-
tion:—

THE CONSTITUTION (SEVENTY-SIXTH AMENDMENT)
ACT, 1994

[31st August, 1994.]
An Act further to amend the Constitution of India

BB it enacted by Parliament in the Forty-fifth Year of the Republic
of India as follows:—

1. This Act may be called the Constitution (Seventy-Sixth Amend-
ment) Act, 1994.

Short
title.

2. In the Ninth Schedule to the Constitution, after entry 257 and
before the Explanation, the following entry shall be inserted, namely:—

"257A. The Tamil Nadu Backward Classes, Scheduled Castes
and Scheduled Tribes (Reservation of Seats in Educational Institu-
tions and of appointments or posts in the Services under the State)
Act, 1993 (Tamil Nadu Act 45 of 1994).".

Amend-
ment of
the Ninth.
Schedule

K. L. MOHANPURIA,
Secy. to the Govt. of India.
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